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The case scenario and details of the allocated time slot will be 

provided in advance to the participating teams. This time can be 

used for preparation for the event. For the preliminary round, 

teams will receive the topic, and slot timings 72 hours before the 

start of the round.

The competition will be held via the Video Conferencing 

Platform – Zoom 

a) The Event will be held for 3 days which will consist of 3 

stages:

Day 1: Mediation Training. 

Day 2: Prelims (2 rounds- including interchanging of roles). 

Day 3: Semi-Finals, Finals & Result declaration. 

b)  3 Members are required in a team. 

c) The competition will be in the form of a co-mediated session 

and there will be weightage given to the individual 

performance of all the participants.
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A team contains three members; a mediator, client and a counsel 

(mediating pair). Participating teams can decide on the role 

allocation between the members.

The competition will take place in three stages.

At Preliminary stage, there will be two rounds for one pair of teams. 

Preliminary Rounds - Each Team shall be once the Responding 

Party and once the Requesting Party in each session. 

*No Team shall compete against the same team more than once in 

the Preliminary Rounds. 

Semi Finals - The 4 best teams from the preliminary stages will 

compete in pairs. 

Finals - The best two teams from the semi-finals will face each 

other. 
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The details of the virtual mediation room will be given to the 

participating team in advance. During the event, the room will 

consist of:

� One or more Judges, 

� Two mediators (from different opposing teams), 

� Party A and the counsel (requesting team), 

� Party B and the counsel (responding team), 

� One session supervisors 

The members of the organizing committee may enter the virtual 

room. Anyone entering the room, other members listed above, must 

strictly turn off their audio and video to avoid any disturbance during 

the competition. Session supervisors shall take measures to ensure 

dignity of proceedings in the mediation room. 

The Team(s) may submit queries regarding the mediation problem 

during the prescribed time frame. The response to the Clarifications 

is subject to the drafter's discretion. The Clarifications will not be 

accepted after 9th of May 2024.
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The official and only language of the Competition shall be English. 

Introduction + Problem Prompt - 5 minutes 

Mediation - 40 minutes 

Feedback and scoring - 10 minutes 

A caucus time of 5 minutes will be, on request, allo�ed to the teams. 

Private Caucuses & Conferences: Whenever the Mediator(s) calls for 

a caucus, the other party shall leave the room. The caucus shall take 

place between the Mediator and one party at once. 

Equal opportunity shall be given to the teams in the competition. If 

any doubts arise with regard to the time allotment the concerned 

issue shall be raised with the judges and the competition commi�ee 

members, and a decision shall be taken accordingly.

The dress code for the Competition shall be business formals.

� Female Counsel and Mediator: White formal shirt, white saree 

and black blouse or white salwar kameez

� Male Counsel and Mediator: White or black pants and white 

shirt.

� The above-mentioned dress code extends to the Inaugural and 

Valeditory Ceremony as well. 
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The Organizing Commi�ee shall have power to amend, modify or 

revoke the provisions of these rules, either in part or in whole, 

subject to the feasibility, transparency and smooth functioning of 

the Competition. 

Any such amendment shall be deemed to be part of these rules. 

The organizers are entitled to change the format of the competition 

without prior intimation. In case of complaints/disputes, the same 

shall be submi�ed to the appeal commi�ee.

The decision of the Appeal commi�ee shall be final. Any behaviour 

of indiscipline with the Judges, Organizing Commi�ee, any other 

staff member or student volunteer shall be dealt with strictly and 

may lead to immediate disqualification from the Competition 

without scope of appeal. Any a�empt to approach the framer(s) of 

the problem(s) or the panel of Judges of the Competition, prior to 

the Competition shall lead to immediate disqualification from the 

Competition without scope of appeal. 
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1. The competition will be held in Google Meet. All the 
Participants are required to have the respective app in their 
Desktop or Laptop.

2. During the competition, participants are required to use 
Desktops or laptops. Mobile phones can cause technical issues 
and therefore are not permi�ed for video conference, for the 
purpose of participate in the competition.

3. Sound internet connection is a mandatory requirement. The 
organizers will not be responsible for any such connection errors 
on the side of the participants. 

4. In each panel or section there will be a technical assistant who 
will help the participants and judges to deal with the technical 
issues. 

5. The organizing team will take all the responsibility in case of 
any technical error on the part of the organizers. 

6. Screen Sharing or any kind of malpractices are not allowed and 
if found, such team will be disqualified. 

7. When the competition starts, the team members are asked to switch 
on their videos till the end of the session. With respect to the mike, the 
team member has to unmute it while they are speaking and mute when 
they are not speaking in order to avoid disturbances, failing which, 
points may be deducted from the score by the judges at their discretion. 

8. Team members are requested to participate in the competition in a 
closed or disturbance free area for the smooth conduct of the 
competition.
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� Secrecy of Identity: During the course of the Oral Submissions, 

the speaker shall neither reveal his/her identity nor the identity of 

their College/University by any means whatsoever. Such actions on 

part of any member of the team will lead to disqualification of the 

team from the competition.

� Scouting: Scouting is strictly prohibited. Teams found scouting 

will be disqualified immediately.
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contact@lexpacto.in
or info.lexpacto@gmail.com

or call/text
us at +91 91714 15644
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